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CENTPAL.ADMINISTRAT1  YE TRIBUNAL 
KOLKATA BENCH 

No. O.A. 350/00665/2017 
	 Date of order: 19.12.2017 

Present: Hon'bte Ms. Manjula Das ,Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

Dilip Kumar Goswami, 
Son of Late Bhabesh Chandra Goswami, 
Residing at 58/3, Madhyapara, Roynagar, 
Post Office and Police Station-BanSdrOfli, 
Kolkata - 700 070., 

-Vs. - 

TheUnion of India, 
Service through the Secretary (Pension), 
Department of Pensions and Pensioners 'Welfare, 
Ministry of Personnel, Public Grievances and 
Pension, Lok Nayak Bhawan, Khan Market, 
New Delhi - 110003. 

2. The DirectoNPP), 
.Rnsjops and Pensioners 'Welfare, Departrnëi%t qf.  

Ministry of'\Prsol?heI, Public Grievances and 
Pension, 	 K.hán Market, 
NewDeIhi: .1,i0O03..:: ... 

TheSecretary;&'phaIrPerson, : 
Postal Service.Bokdc' 
DeartnhdntôJ Pôts, 	,. .. . 

Ministry bf orn,!11un.catioflS 
Unionofindiá,;1  •.. 
Dak Bhávaf' -... 	. 	. 
Sansad Marg, - 	-, 
New Delhi - 110 001. 

4.. The Chairman Telecom Commission & Secretary 
Telecommunications), 
Department of TelecommunicatiOns, 
Ministry of Comm unications, 
Union of India, 
Sanchar Bhawan,. 
20 AShoka Road, 
New Delhi -110 001. 

The Member (Finance), 
Department of Telecom munications, 
Ministry of Communications, 
Union of India, 
Sanchar Bhawan, 
20, AShoka Road, 
New Delhi -110001. 

The Director General (Postal Services), 
Department of Posts, 



2 

Ministry of Communications, 
Union of India, 
Dak Bhavan, 
Sansad Marg, 
New Delhi -110001. 

o.a. 665.2017. 

The Deputy Director General 
(Postal Accounts & Finance), 
Department of Posts, 
Ministry, of Communications, 
Union of India, 
Dak Bhavan, 
Sansad Marg, 
New Delhi -110001. 

The Principal Controller of Communications 
Accounts, Kolkata, 
8, Hare Street (2nd Floor), 
Kolkata - 700 001. 

For the Applicant 	 Mr.-D, Banérjee, Counsel 
Ms. G. Roy, Counsel 

For the Respondents 	: 	YML B.B.'haerjee, Counsel 

D. E R(Orál) 
N'LV 

Per Ms Maniula Das,JudicIatMembei 
L 
Q 	d 	 1 	- 

Ld. Counsel for both sid sp,reeit and lceard. 
I 	

I2. 	This O.A. has beenfiuh'der SectiO\19 .f the Administrative \ 	.•; 	•). 	 ... 	/ '... 	'c.. 	. 	. e 

Tribunal Act, 1985 seeking th,e 	 / 

"1. 	An order directing ,the-Respoiident authorities to duly and 
expeditiously consider the representation submitted by the applicant 
dated December 28, 2016 being Annexure A18 herein and as such take 
immediate steps for re-fixation of the pay of the applicant, upon treating 
his as promoted to the post of ACCA (JTS-Group A Cadre) with effect 
from November 1, 2013, and further treating the applicant as 
superannuated from the post of ACCA and as such to pass a revised 
Pension Payment Order; 

An order directing the Respondent authorities to revise and 
enhance the pension of the applicant on the basis of the Pension 
Payment Order; 

An order directing the respondent authorities to grant tO the 
applicant such additional amounts towards payments of salary, gratuity 
and leave encashment on the basis of the revised Pension Payment 
Order; 

An order directing the Respondent authorities to grant interest 
on such revised payment of retirement benefits at such rateand for 
such period as maybe fixed and directed by the Hn'ble Tribunal; 
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/7. 	5. 	Costs and incidentals; 

	

6. 	Such other or further orders as this Hon'ble Tribunal may seem 
fit and proper for  the interest of justice. 

3. 	At the outset, Mr. D. Banerjee along with Ms. G. Roy, Ld. Counsel for 

the applicant submits that the applicant has preferred several 

representations before the concerned authority the last one being on 

28.12.2016 The Ld. Counsel for the applicant submits that he would be 

satisfied if the representation dated 28.12.2016 annexed as Annexure A-

to the O.A. is disposed of by a reasoned and speaking order to which the 

Ld. Counsel for the respondents have no objection. 

4 	By accepting the prayer made by both the Counsel and withOut 

going into the merits of the case, we direct all the respondent authorities to 

	

onsider and dispose of 	rprestáioh,. dated 28.12.2016 by 

considering the grievance,Ls nae iV reprtation within a period 

! MZ 
of three months from the datèofeip,t.ofcöpy ofthis order. 

- I 

	

.Z'--- i 	— 
S 	 . 	 -' 

Needless to mnti eon, th't1théMd'es'Wll be reasoned and speaking 
t.# 	 " 

	

7' 	 / 
and the same will be

S  , com,mUnicated tote;aRHcapts after arriving at a 
r 

decision.  

The O.A. is, accordinglYdisposed"ofNo costs. 

..... ... 
(Dr. Nandita CIi'atterjee) 	 (Manjula Das) 
Administrative Member 	 Judicial Member 

sP 


